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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, ®
PRINCIPAL BENCH, NEW DELHI

Appeal No. 25/2024

In the matter of:

M/s Shudh Garhwal Paneer Nirmata Sangh .... Appellant
Versus
Delhi Pollution Control Committee & Anr. ......Respondent(s)

STATUS REPORT ON BEHALF OF DELHI POLLUTION CONTROL
COMMITTEE WITH RESPECT TO ORDER DATED 08.07.2024.

IT IS MOST RESPECTFULLY SHOWETH:

. That, Hon’ble Green Tribunal taken up by matter on 08.07.2024 and pleased to

issue notice to DPCC and BSES.

That, M/s Sudh Garhwal Paneer Nirmata Sangh, located at 27, Rani Jhansi
Road, Delhi-110055, found engaged in the activity of “Milk Processing and
Dairy Products”. The Unit was operational with valid Consent to Operate and

the activity carried out by the unit falls under the criteria of “Grossly Polluting

Industries (GPI)” .

. That, CPCB has defined Grossly Polluting Industry (GPI) as an Industry which

is discharging effluents into a water course and
(a) handling hazardous substances (as specified under the Schedule-I, Part-
II of the Manufacture, Storage and Import of Hazardous Chemical Rules of
1989 under Environment (Protection) Act, 1986) and/or

(b) discharging effluents having BOD load of 100 kg per day or more.

That, on 21.04.2023, an inspection of the unit was conducted by the team of

CSIR-NEERI alongwith DPCC officials. The inspection revealed that:
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a. The unit was found operational during inspection. @

b. ETP of the unit was found operational, however diluted effluent was
observed in ETP.

c. Raw effluent collection tank of ETP was found empty and dry at the
time of inspection and a separate pipeline was found attached
(bypassing provision) to this tank upto drain at the time of inspection,
hence possibility of by-pass of effluent outside of the premises
cannot be ruled out. .

d. Photographic evidence of empty raw eftluent collection tank and by-
pass arrangement from this tank up to drain has been provided by
technical institute.

Copy of the inspection report dated 21.04.2024 as well as geotagged
photographs are enclosed herewith as ANNEXURE-1 (Colly).

5. That CPCB issued a direction on 18.05.2023 under section 18 (1) (b) of the
Water Act-1974 on these type of cases, which is as under:

“In case of by-pass of effluent/ unauthorized operation/ non-operational

ETP / entry denied by industries, closure direction including levying

environmental compensation shall be issued to these units. ....”

Copy of the CPCB direction dated 18.05.2023 is enclosed herewith as
ANNEXURE-2.

6. That based on the inspection findings for violations including of bypass
arrangements, a show cause notice for closure and revocation of consent was
issued on 27.06.2023. Copy of the show cause notice dated 27.06.2023 is
enclosed herewith as ANNEXURE-3.

7. That the unit submitted its reply on 21.07.2023 with respect to show cause
notice dated 27.06.2023 interalia stating that:
a. Unit was found operational, but no production activities were going on
at the time of audit.
b. Currently we are only heating cream and milk in our premises. Most
Effluent generated in our premises is from washing of equipment's and

facility. Hence, diluted effluent was observed.
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¢. Due to April being lean season in our industry, we are only producing
limited quantities for our clients and most of our production is
completed by 4 AM in the morning. Once our production is completed,
we start ETP. By 8 AM treatment of Effluent is done and to get rid of
any foul smell, effluent tank is cleaned with freshwater. So, by the time
CSIR-NEER and DPCC came for inspection (around 2 PM) the raw
Effluent tank was observed to be dry.

d. As the Raw effluent collection tank is present on the second floor of
our premises, For Hygiene purposes there is a provision for bypass of
Effluent given in the ETP in case there is a malfunction.

e. It is worth to mention that since the installation of ETP, we have never
released Effluent outside our premises. To strengthen our claim, we are
attaching Log record for Month of April with this letter, same is
available on your portal. In Case you still feel, we can remove this

provision from ETP, within 15 days

8. That to verify the claim made by the unit in reply dated 21.07.2023, site was re-
inspected by the DPCC officials on 15.12.2023. During this inspection, it was
found that:

a. ETP found operational, compressor/air blower also found
operational.

b. Raw effluent collection tank was found with raw effluent. However,
bypass arrangement also exists without any flow meter.

¢. Neither wet nor dried sludge observed at site.

d. Sample at inlet and outlet of ETP collected by DPCC Lab.

e. Though, water sample results are within prescribed limit, but no sign
of dry or wet sludge seen and bypass provision also exist which
indicates the diluted effluent.

Copy of the inspection report dated 15.12.2023 is attached herewith as
ANNEXURE-4.

That Delhi Pollution Control Society has filed a complaint against the unit on
22.08.2022, raising questions on the conformity of the unit and enclosing a
letter issued by DDA addressed to the unit dated 19.03.2019, indicating

classification of activity "Milk Cream Separation" under the list of Group A as




per MPD 2021 and stating that nolﬂﬁuent/emission shall be allowed to be
generated by these units. Copy of the complaint dated 22.08.2022 is enclosed

herewith as Annexure-5.

10. That considering the non-conformity with land use and environmental
violations, it was decided to revoke the consent to operate, as the unit is not
conforming to the land use therefore closure directions was also issued to unit.
Copy of the direction dated 21.05.2024 is enclosed herewith as Annexure-6.
Further, a show cause notice was also issued for imposition of Environmental
Damages Charges of Rs. 6 Lakhs on 21.05.2024. Copy of the SCN dated
21.05.2024 is enclosed herewith as ANNEXURE-7.

11. That till day, unit has not challenged the consent refusal order dated 21.05.2024
(within 30 days)before the Appellate Authority appointed under the purview of
the Water and Air Act i.e. Financial Commissioner-Delhi and Joint Secretary —
Ministry of Environment, Forest and Climate Change of India. Without the
valid consent to operate no unit ggai operate its activity that too when the

activity falls under the category of Grossly Polluting Industry.

12. That the unit of the appellant is very well covered under the definitions of

industrial plants and as on day c”%as refused.

13. It is submitted that EDC of Rs.6 lakhs imposed on the unit has been deposited
by the unit.

14. The contents of prayer clause of the petition are hereby traversed. The appellant

is not entitled to any relief whatsoever, either in law, facts or equity.
PRAYER
In these facts and circumstances, the replying respondent most respectfully

prays that this Hon'ble Tribunal may be pleased to dismiss the appeal with

( P&m

Sr. Environmental Engineer

exemplary costs.

Delhi
H
Dated £ July, 2024
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4 ANERYYE ~ | (CC*M\()

i INDUSTRY INSPECTION REPORT

e (FOOD, DAIRY BEV ERAGES)
EpCElh
A. General Section : Date of Inspection : 21/04/2023
Unit Code I N ET S |
2. [Name of the Unit with complete Postal address|Sudh Garhwal Paneer Nirmata Sangh 27, Rani
: Thansi Road, Delhi- 110055
3. |Spatial Coordinates (Latitude & Longilude) N: 28.6518282
in Decimal format only E: 77.2066508
4. |Name of the contact person w;ﬂldemgmtmn - |Mr. Sidhart Kumar (Director)
Telephone i B i 98/’1690699 : !
E-mail R AR 81ddharthkmnai1993@3(211100 n
5. |Date/Year of conunissioning il 4 1| 9004} |
6. |Name of SPCBs Regional Office . Delhi Pollution Contmi committee (DPCC)
y Industry Operational Status . |Operational
" |Operational Schedule ) (1 Industry is working 24*7

T

B. Consent Section ; :
(Attach valid copies , or if expired l h en aitach 1ecn*nt e\pu e(l copies along W 1th copy of application)
Water Consent Valid from 04/01/202 to 03/01/2025

(Validity with date/ Expired/ Applied for
renewal/ First time Applied / Never Applied)
Air Consent Valid from 04/01/2020 to 03/01!2023
(Validity with date/ Expired/ Apphed tcr '
renewal/ First time Applied / Never Applied)
Hazardous Waste Authorization No
(Validity with date/ Expired/ Applied for
renewal/ First time Applied / Never Applied)

NOC from CGWA NA
(Validity with date/ Expired/ Applied  for
renewal/ First time Applied / Nevex Applled)

C. General Information & Prodi it {pnfl.)etalls. o
9, |Mention no. of operational days in ast three|Industry running 24*7
months (to be used for calculation putposes in
subsequent sections)

10. |Name and quantity of Raw materials used Milk
(in MT total of last three months)

11. |Name of Final Products Panner: Not known
Name of By products (at full capacity) Cream: 500-700 litre/day

Khoya: 500 Kg/day
(As per the information ptowded at the time of
uaspecﬁon)

Butter r,md SNP are pmc,hased from oy tsu:le.

12. |Consented Production capacity (TPD):TOf each Information not provided
product

13. |Installed production capacity (TPD) " |Information not provided

Production on previous day. of 1115pect10n Information not provided
14 |(1pD) | 3‘
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Production (in MT for last three months) Information not provided
Overall Production (in TPD) Information not provided
On the day of visit (in TPD) Information not provided
Manufacturing process details Flow chart copy attached.

(Attach Process Flow chart for each Product
and material balance)

15. |Details of process machines Informiation not provided
Nos. and capacity of each. Nos. and capacity
of each.

D. Water Consumption Details

16. Source of freshwater: DJB Supply (2 Nos.)

River DJB Supply (2 Nos.)

Specify whether flow meter with totalizer installed at line carrying
freshwater (Yes)

Instantaneous Readimg: 0.0 m*/hr

Totalizer Reading: Not Readable

Logbook maintained: No

Industry has not submitted DJB Bill

Borewell No. of Borewell as per CGWA NOC: NA

Permitted withdrawal quantity: NA

Actual withdrawal quantity: NA

(average of last three months)

Actual no. of borewell found on site: NA

No. of Borewell having flow meter with totalizer installed: ... NA
Instantaneous Reading: NA

m’/hr (mention these values for all _J borewell with flow
_ meter)
To{alizer Reading during visit: ............... m’

Type: mechanical/digital/electromagnetic etc.
Calibration details

Logboo}c maintained: Yes/No

If Yes: Collect copy of logbook for last 03 months

Fresh water consumption

Freshwater consumption Production process Domestic Others
(KL) (Total of last three months) Information not Information NA
‘ provided not provided
Overall in KLD & KL/MT o. preduct | Informatioa not Information NA
provided not provided
On the previous day of visit (KLD) Information not Information NA
provided not provided

E. Wastewater — Generation, Treatment & Discharge

17. |Wastewater generation. {mgf’day) As per consent Present status (1113-"day)
Process effluent Information not |ETP inlet flow meter not
Domestic wastewater provided installed.

Total Information not |-
provided

Specific wastewater generation Information not |NA

(kl/ unit of product) provided
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18.

Wastewater (effluent) Discharged, (mjf'day)

As per consent

~ |Present status (m’/day)

Process _efﬂuent Discharged 3 500 Litres/ Day  |As per Adequacy Report
Domestic wastewater Discharged 700 Litres/ Day  |received from industry
Total Effluent Discharged 1.20 KLD 0.14 KLD at the inspection day

as per OCEMS record.

19.

Specific Effluent Discharged
(kl/ unit of product)

Information not provided

)

20.

Final Discharge Point of treated wastewater

To local drain

21.

Quality of total Efftuent at INLET of TP
(collect logbook of last 03 months)

Logbook not maintained

Quality of total Treated effluent at QUTLET
of ETP (collect loghook of last (13 mopiths)

Logbook not maintained

22,

Description of Effluent Treatment facilities
components with design details {dztach Flow
chart)

ETP flow chart copy attached.

23.

Quality of discharged effluent (for all parameters as notified under Environment (Protéction) Rules, |

1986) at the time of inspection: (dttach Analysis report

Analysis report results (of collected pH BOD COD TSS | TDS

Sample) ‘mg/l mg/l mg/! mg/l

Analysis results : ETP Inlet 7.04 746 1120 608 1042

Analysis results : ETP Outlet 7.06 07 112.8 16 960

Other Consented parameters (as in|MLSS (MBBR:1): 154 mg/l | Oil & Grease |

CTO) : MLSS (MBBR-2): 165mg/l | |. ETP Inlet : 56 mg/l

Analysis results MLVSS (MBBR-1): 21 mg/l | 2. ETP Outlet: Nil
MLVSS (MBBR-1): 38 mg/l |

Additional parameters for GPIs located in Yamuna main stem states: Result will be submitted

separately @ | | |
S.No. | Parameters 'ETP Inlet (img/L) ETP Outlet (mg/L)
1 | Ammonia ! !
2 Ammonium Nitrate
3 Phosphate :
4 Surfactant (MBAS assay)

Comptliance Status: Comply / Non-complying
(Based on Discharge norms)

Complying as per the discharge norms. However
the industry is bypassing the raw effluent from
raw effluent collection tank. It is already
informing to CPCB. (Copy Attached).
Photographs are also shared in the inspection
report. Overall it is non-complying industry

Quality of discharged effluent (for all parameters as notified under Environment (Protection) Rules,
1986) Unit’s own laboratory or through external agency/laboratory: Information not provided

24,

a. Whether consent specifies that unit is ZIL

b. Type of flow meter: NA.
c. Calibration details: NA

D: No (Discharging to

BOD load (kg/day)

ETP Inlet effluent quality

EIP Outlet effluent quality

calculated at: Flow 0.14 KLD
(At the Inspection Day)

Flow meter is not installed at
the Inlet point of ETP.

0.001 kg/day
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COD load (kg/day) calculated
at: Flow 0.14 KLD (At the
Inspection Day)

Elow meter is not ir;gtallecl at
the Inlet Point of ETP.

0.002 kg/day

26.

Recycled water Consumptiion:

No recycling

*(Note: Apart from notified standards for c¢ach type of industry, the MLSS/MLVSS samples
from aeration tank is also to be collected and analysed)

F. ETP De¢tails

26a.

Installed capacity (KLD): 0.5 KLD

Utilized capacity (KLD): Not Known (Information regarding its dimension. capacity etc. is

not provided to CSIR-NEERI).

Effluent treatment technology: Biological Process

ETP unit

Dimension
(LxWxH)

Capacity
(m3)

Retention time

(Hr.)

Adequate/
Inadequate

Bar screen chamber-01 Nos

Equalization tank-01 Nos

MBBR-1

MBBR-2

Secondary Sedimentation Tank

Tertiary treatment units ACF-
01 Nos

Sludge Dewatering Unit-02

Nops
Type ot aerators in aeration Surface/Diffused- (2 Nos.) | Details: MBBR 1 and
tank Diffused Aerator MBBR 2 are installed

Rate of aeration

Information not provided

Provision for sludge No
recirculation
Type of clarifier Primary clarifier: NA

(Conventional/ Lamella
clarifier/ Tube settler)

Secondary clarifier: NA

Fiber Separation unit: NA

Sedicell/Krofta/DAF ] NA

Sludge management: ETP Sl’u(lgf is nor being disposed off as per HWM Rule.

Sludge drying beds

Not Known

Not Known

Not Known

Adequate

| Centrift, ge/ Sludge press

NA

NA

NA

NA

Quannty of sludge generated (kgfﬁaV)
(average of last three months)

Information not provided.

On the day of visit (kg/day)

Information not provided.

Mode of sludge disposal

Disposed with domestic waste to MCD.

Name of chemical consumed at ETP
along with quantity (kg/day)

Information not provided.

Availability of Environmental Lab

No

ETP Lab details: (give details of
instruments available in lab of the

NA
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unit with photographic evidence)

Staff engaged at ETP (Nos.)

ETP Manager/ Chemist: 01 Nos
Operator/Helper: 01 Nos

Total electric Consumption
(KWh/day)
(average of last three months)

Information not provided

Separate Energy meter installed for | No
ETP

Meter reading at the time of visit NA
(KWh) Electric Consumption at ETP
(KWh/day) (average of last three NA

montlis)

G. Air Pollution — Emission Sources & Control

27. |Sources of air Chimney APC Equipments  |Emission Quality
pollution Details Stipulated  [Provided
PNG based Boiler | 30m
Details of D.G Set: 01 Nos. but Capacity Exhaust pipe height | Emission Std.
not in use. NA NA NA
Fuel Consumption Type of fuel Consumption Used in
NA NA NA
H. Details on hazardous wastes and other solid waste generation |
Types of Waste Generated Quantity generated Storage Disposal
ETP Sludge ~ : Information not provided |Stored within | No agreement with
mndustry. TSDE. ETP Sludge
is disposed off with
28. domestic waste to
MCD.
Total Quantity Information not provided |Information not | Information not
provided provided
ETP Sludge Test report: Information not provided
Annual return (Form - 4) Information not provided |Information not provided
Common/ hazardous waste Information not provided |Information not provided
treatment Storage & Disposal
29. |Facility Manifest (Form - 10)

Hazardous Waste disposal method : |No agreement with TSDF, The
generated ETP sludge is disposed off

with domestic waste to MCD.

Form-4 and 10 is attached

I. Quality of Groundwater samples collected during the inspection (Attach Analysis report)

Groundwater Analysis Report- Quality of Groundwater is compared with Bureau of Indian
Standard (BIS) DRINKING WATER — SPECIFICATION (Second Revision) IS 10500: 2012.
Borewell is not installed within the industry premises. Borewell is not installed within the industry

30. :
premuses.
Year | Depth
of Dug | (meter) | Colour | pH Al;ffl’]‘i‘:llm H;zI;:lf:::";s cop | TS | o | F |Nos| so,
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0

L - 6.5

Permissible |5 | 600 600 200 | 100} 5 | 45 | 400
Limit 35 0 0
I

Status (Comply/ Non comply): NA

Groundwater Analysis Report- Quality of Groundwater is compared with Bureau of Indian
Standard (BIS) DRINKING WATER — SPECIFICATION (Second Revision) IS 10500: 2012.

Sample Parameters (all values are in mg/l)
As | Cd |Cr(Cu|{Fe [ Pb | Mn | Hg | Zn | Se |Sb | Ni |Co| V
Permissi
ble | %0001 |% | 15|10 00s| a3 |000] g5 |00 00000 4
i -~ 5 1 1 |06 2
Limit
Status (Comply/ Non comply): | NA

J. Recipient Drain

Name of th* Recipient Drain

3l

: Local drain

Recipient Drain’s Analysis Report: Quality of discharged effluent (for all parameters as notified
under Environment (Protection) Rules, 1986. Drain sample could not be collected as treated water
1s discharged through closed local drain.

Sampling location

Parameters (all values are in mg/l except Colour & pH)

Colour

pH | BOD | COD | TSS | TDS

CI' | NOs

NH;-N

Up Stream

Down Stream

Additional parameters for recipient drains in Yamuna main stem states;

S.No. Parameters Upstream (mg/L) Downstream (mg/L)
1 | Ammonia
2 - || Ammonium Nitrate
3 Phosphate _
4 Surfactant (MBAS assay)
K. Sewage maniagement section: NA
32 | Quantity of sewage generated (KLD) Information not provided
33 | STP status Installed (Yes/No)
Operational (Yes/No) :
34 | Flow meter/ v-notch installed at inlet of | Yes/No: NA
STP Type: NA
Calibration details: NA
Instantaneous Reading:...NA......m*/hr
Totalizer Reading: ......... 5. I m’
Logbook maintamed: NA
35 | Flow meter/ v-notch installed at ontlet o~ | NA
STP Type: NA
Calibration details: NA
Instantaneous Reading:...NA..... .’ /hr
Totalizer Reading: ... NA.....m’
Logbook maintained: NA
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36 | Quantity of treated sewage (KILLD) NA
(to be calculated from STP inlet
logbook)
37 | Quantity of recycled treated sewage In production Others
(KLD) (Total of last three months) NA NA
38 | Quantity of treated sewage discharged 12.4 KL/month as per the March logbook.
(KLD) (Copy attached)
(to be calculated from ETP outlet
logbook)
39 | Mode of discharge Underground pipeline
40 | Discharge in Local drain
41 | Characteristics of Sewage _
Parameter STP inlet | STP outlet | Discharge Norms (as | Compliance
per consent) Status
pH |
BOD (mg/l)
COD (mg/l)
TSS (mg/l)
TDS (mg/l)
Colour (PCU)
L. OCEMS and other details |
42. | Installation Status of Only web camera installed
(1) OCEMS Yes (Only Flow Meter installed)
(2) Web Camera No
(3) Flow meter Yes
Connected with CPCB/SPCB Server: User ID : Password :
(4) Frequency of calibration NA
(5) Last date of calibration NA
(6) Next due date of calibration NA
(7) Techniques NA
Values shown in OCEMS at the time of Flow (m’/hr): NA
sampling pH: NA
TSS (mg/L): NA
BOD (mg/L):NA
COD (mg/L):NA
43. | Specific observations:
0l. Flow meter is not installed at the inlet of the ETP
02. Oil & Grease trap is not functioning during the joint inspection of DPCC and NEERL
03. Industry is bypassing raw effluent from the collection tank (Photo Attached in Fig 3).
04. ETP shudge is not being disposed off as per HWM Rule. ETP sludge is mixed with
domestic waste and dispossing to MCD.
05. Specific Energy Meter for the ETP is not installed.
06. MLSS and MLVSS at ETP Inlet and Outlet are negligible.
Display Board at main Gate: Yes
Housekeeping practices: Satisfactory
44, | Specific recommendations/suggestions:
01 Need for proper upgration of ETP.
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02 Inlet flow meter at ETP needs to be installed.

03 Oil & Grease Trap needs to be finctional

04 Specific Energy Meter for ETP needs to be installed
05 MLSS and MLVSS needs to be maintained.

45 | Overall Compliance Status: Non-complying as industry is the bypassing the raw effluent
from raw water collection tank and ETP sludge is not handling as per HW Management
Rules.

46. | Date of report submission | 05/07/2023

47. | Inspection team details:

S.No | Technical institute officials | Designation | Organisation | Signature with
date

01 Dr. Papiya Mandal Pr. Scientist CSIR-NEERI

S.No | DPCC Officials Designation | Organisation | Signature with
date

01 Mr. Ashish JEE DPCC

Photographs
Fig.1: Ma'l‘mfacturing Process Area Fig.2: Installation of Cooling Tower
e - e

Fig.3: ETP Raw Effluent Collection Tank Fig.4: Top View of EPRaw Effluent -
Collection Tank

77.2066419




Pig.: ETP Plant
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Fig
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Fig.8: Tertiary Treatment (ACF) Installation of Camera
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Fig.9: By Passing Line from Raw Water Fig.10: Final Products
Collection Tank upto Sewer Line

. %
10055, India

Documents to be attached with the report:
1. Copy of latest Air, Water & Hazardous Waste Consent

2. If consent expired copy of submission of letter or renewal of consent received by
Pollution Board

3. Copy of NOC from Central Ground Water Authority. If applied. provide copy of
the application

Log Book of Average fresh water consumption (in KLD) for last 3 months
Process Flow diagram

Attested Flowsheet of back water treatment system if the mill is operating on ZLD
Attested ETP Design Specification

Water Balance

e R B B b

Material Balance

10. Attested Production data of last three months

11. Attested raw material used data of last three months

12. Attested Fresh Water Consumption data and log book of last three months

13. Attested Waste Water Generation data / log book of last three months

14. Attested Recycled Water Consumption data / log book of last three months

15. Attested Specific Power Consumption in Process data for last three months

16. Attested Boiler Fuel Consumption & Diesel Consumption for last three months
17. Form 4 and last 4 copies of Form 10 if hazardous waste sold to recyclers

18. Agreement copy with ETP sludge / Hazardous Waste Generated contractors
19. Solid waste disposal write up

20. Attested log book of ETP sludge. Used Oil and other Waste generated / annum
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21. Attested ETP sludge generation kg/day data for last 3 months

22. Calibration details (date of calibration, Due date of Next calibration etc.) of

Borewell Flow meter at ETP Inlet / outlet, OCEMS, Recycling Line flow meter
etc.

23. Ground water quality test report (if available)

Emailed to CPCB for the Bypassing Industry on 24-4-2023
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Rezards
Dr. Pepiva Maxndal
CEIR-NEERI, Zonal Cantra Dzlhi
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CSIR =
National %E,g
Environmental Enginearing

Ressarch

institute

New Dethi - 10028

Date: 24-04-20Z

CSIR-NEERI Team albong with Delhi Pollution Control Committza (DPCC) officisls vwars msp=cted the M 5uch
Garhwal Paser Nirmata Sangh 27, Rani Thansi Road, Dahi-11003% (Industry ID: Y809} in Delhi for complimes
varification for discharring standards of CPCB on 21 April 2023 Tha industy was & werking condition bt bypassinz
the affluant from the Raw Effluant Collaction Teank, The samplss war2 collscted from the ETP. It s2ams that dilued
samplss cireulatsd m the ETP. The samplss wars collsctsd &rom tha Inlat and Outlzt of tha ETP and mport will bs
submittad soon afier the complating the snaksis. Tha ETP was installed at tha roof of fi2 uilding and rew vater
colleetion tenk was intellad at the flrst Floer of thebuilding and it was observed empty-the time ofsampling,

Photographs of bypassing from the Raw Water Collection Tack (Industry T Y-809) is attached below.

ByPassing
Linzupto
Drain

Actual Dram
! Discharge Lme

Top View of'the
RawEffluent
collection Tank

wited e 110 st
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F.Ma PJ-14011(11)/2/2021-WQM-li-HO-CPCB-HO-Part(2)
Date: 12.05.2023

Member Secretary,

Delhi Pollution Control Committee,
Government of N.C.T. Delhi,

4'" Floor, ISBT Building, Kashmere Gate,
Delhi-110006

DIRECTIONS UNDER SECTION 18 (1) (b) OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT, 1974 REGARDING ANNUAL INSPECTION OF GROSSLY POLLUTING
INDUSTRIES (GPls) UNDER NAMAMI GANGE PROGRAMME j

WHEREAS, the Central Board, has delegated powers vested under Saction 18 (1) (b) of
the Water (Prevention & Control of Pollution) Act 1974 to the Member Secretary, Central
Pollution Control Board vide its resolution made in 196™ Board meeting dated 29th
March, 2022 to issue direction under Section 18 (1) (b) of the Water (Prevention & Control
of Pollution) Act, 1974 to State Boards; and

WHEREAS, amongst others, under Section 17 of the Water (Preventjon and Control of
Pollution) Act, 1974, one of the functions of the State Pellution Control Board {SPCB).
constituted under the Water (Prevention & Control of Pollution} Act, 1974 is to plan &
comprehensive programme for prevention, control or abatement of pollution of streams
and wells located in the State and to secure the execution thergof; and

WHEREAS, amongst others, under section 16 of the Water (Prevemwn and Control of
Pollution) Act, 1974, one of the functions of the Central Pollution Control Board (CPCB),

constituted under Water (Prevention and Control of Pollution) Act, 1974 is to coordinate
activities of the State Pollution Control Boards and Pollution Control Committees (PCCs)
and to provide technical assistance and guidance to SPCBs 7 PCCs; and

WHEREAS, the Central Government has notified standards for discharge of
environmental pollutants from industries and Common Effiuent Treatment Plants
(CETPs), under the Environmental (Protection) Act, 1986 and rules framed there under:
and

WHEREAS, the SPCBs and PCCs are empowered to stipulate standards for discharge of
environmental pollutants for various categories of industries and CETPs more stringent
than those notified by the Central Government, under the Environmental (Protection)
Act, 1986 and rules framed there under; and !

WHEREAS, Grossly Polluting Industries (GPls) are defined as industrial units having
potential to discharge 100 kg/day BOD load and/or handling hazardous chemicals as
specified in Manufacturing, Import and Storage of Hazardous Chemicals Rules 1989 and
as amended; and

r wae’ wel el R, fewett-110032
Parivesh Bhawan, East Arjun Nagar, Dethi-110032
UHTH/Tel : 43102030, 22305792, AaqwTge/Website | Www.cpcb.nic.in
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WHEREAS, Chemical {Pharmaceuticals, Urgan azzf !nor@;m Fertili mrs, Refinery and
Pesticides), Distillery, Sugar, Pulp & Paper, Textile, Dying, i%%z:;ac.hmgs Slcwg:xter House.
Tannery, Food & Dairy and Others categories of industry located rin states Gf
Uttarakhand, Uttar Pradesh, Jharkhand, Bihar, Delhi, Haryana and West F#(“nﬂw have
been identified as GPls having potential to discharge effluent directly or indirectty into
the rivers Ganga & {fmz.ma ‘"?Wum,h drains or tributaries. which cause adverse offe

the water guality'of these rivers and their fributaries; and -

s e &

WHEREAS, it has been decided that inspection of Grossly %"’mkut'uw lndust. ey ma
operating.in river Ganga & Yamuna main stem states should he made an annual exercise
under Namami Gange Programme and joint teams of experts/officials from third party
technical institutes like HTs, NiTs etc, SPCBs, State Mission Clean Ganga ‘SM’ (am’%umc

e

Ganga Cﬁmmatt@e (DG{‘;) shali c;;arry out inspections of G"’?’*i and

W%-fi_REAS a meeling. was held on October 01, 2,!32? with officials lr";f CPCB, National
Mission for Clean Ganga (NMCG), SFCBs and technidal institutions to discugs modatities
of annual inspecti on of GPis (2022- 23) wherein following decisions were taken:

i Technical institutions Shali be engaged for carrying oul the inspection of the GPIs
located in the main stem states of rivers Ganga & Yamuna and their tributaries (o
verity the compliance w.r.t, notified norms and consent conditions, ETP adequacy
assess m@m water audit etc.

A # c}nwmad SPCBs and SMCGS/DGCs shall nommate & nodal officer who will
coordinate with technical institutions for participation in joint insp section. SPCBs
shall attach atleast one officer with each technical institute to facilitate the
sUrprise inspection.

i Concerned SPCBs shall nominata afﬁcer of rank of %n <=ntm B ur above (o
participate in inspections.

v Closure directions shall be issued by SPCBs to all temporary closed units 2xcept
GPls which are seasonally closed or have provided prior intimation of closure Lo
concerned SPCB/CPCB. After consideration of re-opening request, unit shall be
re-inspected by jont team ca:mszstmg of technical institutes aﬁd SPCBs.

¢. If technical institutes ﬂot allowed to enter in industries, SPCBs 5hr“*il ssue closure
direction and random inspection of such units shall be cairied out by SPCE
officials. {

vi. In case of by-pass reported by technical wsmu es, SPCBs shall issue suitablo
directions including issuance of closure direction and levying environmental
compensation.

vi.  SPCBs shall take appropriate action within 15 days of receipt of inspection report
and upload the same on CPCB Portal.

viii,  In case of non-compliance, SPCBs shall issue directions {(either show-cause notice
for closure or closure directions) within 15 days of receipt of inspection repoiis
Further in case of Show Cause Notices, the unit shall be re-inspected ana Closure
directions shall be issued in case of non-compliance within 30 days. Follow up
inspections of show-cause notices shall be carried out by SPLB officials,

P




DPCC shall nominate a nodal officer who will coordinate with technical
institutions for participation in joint inspection, SPCBs shall attach atleast one
officer of rank of Scientist B or above with each technical institute to facilitate
the surprise inspection.

BPCC shall follow the guidelines prepared by CPCE for issuance & revocation of
directions based on industrial inspections (Annexure-1l).

2 DPCC shall take appropriate action within 15 days of receipt of inspection report.
Action to be uploaded on CPCB GPI portal (https:/ i'ﬁpcbémz}ecﬁoﬁ,co.iﬁ! gpil ).

4 In case of by-pass of effluent/unauthorized operation/ non-operational ETP/entry
denied by industries, closure direction including levying environmental
compensation shall be issued to these units. Such GPls shall also be directed to '
submit the action plan to curb the pollution and adequacy assessment report of
their effluent treatment plant (ETP) and same may be forwarded to CPCB within
30 days.

5 In case of non-compliance, DPCC shall issue directions (either show-cause notice
for closure or closure) within 15 days of receipt of inspection reports. Further in
case of Show Cause Notices, the unit shall be rerinspected and closure directions
shall be issued in case of non-cormpliance within 30 days. Follow up inspections of
show-cause notices shall be carried out by DPCC officials.

6 Follow up actions on Show cause notices to be completed within one month,
including issuance of closure directions in case of non-compliance.

; Closure directions shall be issued by DPCC to all temporary closed units except
GPls which are seasonally closed or have provided prior intimation of closure 10
concerned SPCB/CPCB. After consideration of re-opening request, unit shall be
re-inspected by joint Leam consisting of technical institutes and SPCB.

s If technical institutes not allowed to enter in industries, DPCC shall issue closure
direction. The compliance verification of such unis shall be carried oul by
technical institutes/ DPCC off icials after request for revocation from the industry.

g DPCC shall provide complete inventory of GPIs in their state.
10, DPCC officials participating in the joint inspection shall sign inspection reports at

the inspection site. |

11 In case samples are being analysed by DPCC labs, sample results shall be provided
to the institutions within 15 days of samples being made available to labs.

12. DPCC shall submit a tabulated weekly repart on status of inspection reports
processed and action taken on weekly basis for preceding week on every Monday.

I'he action taken report by DPCC chall be intimated to CPCB within 15 days of receipt of
this direction.

o

(Pr%rGargava)

MEMBER SECRETARY

M&W‘
4
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Zagy | STHFLOOR, ISBT BUILDIN
LUT 72 visit us at : hup:/d

F. No. BP‘CCfCMC-‘e“!IiE«IS!3&4!2&237 JOLSF JEed

i)ateé: . Q‘?w

Subject: Show Cause Notice for Closure and Revocation of Consent under u/s 33(A) of Water
(Prevention and Control of Pollution) Act, 1974 as amended to date.

‘e&’hcrcaﬁ: Central Pollution Control Board has delegated all its powers and functions under the Water
(Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution)
Act, 1981 in respect of Union Tetritory of Delhi to Delhi Pollution Control Commitice.

And whereas, the whole Union Tesritory of Delhi has been declared as an Air Pollution Control area,

und'cr sub section (1) of section 19 of the Air (Prevention & Contrel of Pellution) Act. 1981 vide
notification no. GSR 106 (E) dated 20.02.1987.

And whereas. it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, that no person without the previous consent of the DPCC shall establish or take
any steps to establish any industry, operation or process or any treatment and disposal system an
extension or addition thereto, which is fikely to discharge sewage or trade effluent into a stream or
well or sewer or on land or operate any industrial plant in air pollution control area.

Inspection of M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani Jhansi Road, Delhi-110055
{hereinafter referred as the addressee) was conducted jointly by CSIR-NEERI and DPCC in 6th
round of annual inspections of GPI units on 21.04.2023 and reported following: -

1. M/s Sudh Garhwal Pancer Nirmata Sangh, 27, Rani Jhansi Road, Delhi-1 100535 was found
operational during inspection dated 21.04.2023.
. ETP of the unit was found operational, however diluted effluent was observed in ETP.
Raw effluent collection tank of ETP was found empty and dry at the time of inspection and
a separate pipeline was found attached (bypassing provision) to this tank upto drain at the

time of inspection, hence possibility of by-pass of effluent outside of the premises cannot
be ruled out.

4. Photographic evidence of empty raw effluent collection tank and by-pass arrangement
from this tank up to drain has been provided by technical institute.

2

And whereas, you {the addressee}, have obtained CTO in Red Category for the activity of Milk
Processing and Mfg. of Dairy Products (integrated Project) including pasteurization with Boiler
{Consent Order No. G-9440 valid til} 03.01.2025).

And whereas, during inspection it was observed that you are causing Water pollution, hence
violating the provisions of Water Act 1974,

And whereas, case of your unit was placed before the Competent Authority in Delln Pollution
Control Committee and decided to issue Show Cause Notice for Closure and Revocation of
Consent under w's 33(A) of Water (Prevention and Controel of Pollution) Act, 1974 as amended to
date.

Now therefore in exercise of powers conferred upon it, under the provisions of said acts as
amended 1o date, hereby issue the following proposed directions:

1. That you (the addressee) shall elose your unit with immediate effect.

2. That your said Consent to Operate shall be revoked with immediate effect.

3. That the concerned Sub-Divisional Magistrate shall ensure effective closure of the said
unit with immediate effect.

4. That the concerned authority in BSES/TPDDL shall disconnect the electricity/power
supply of the said unit with immediate effect,

S. That the concerned authority in DIB shall disconnect the water supply connection of the
said unit with immediate effect. i

6. That the concerned authority in MCD shall cancel the permission/license (if any) for the
operation of the said unit with immediate effect. S :
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Herae by way of this notice, you are hereby given an opport
the atoresaid propos

iy W subin .
sed directions should not be confirmed and ;i: consent shmﬁd ﬁ&
Yout reply should reach 1o this office within 15 days from date of service of this notice. failing
which it shall be assumed that you have nothing to say in this regard and the competent authority
of DPCC shall be free 10 ke action as proposed above.| This may also bc treated as an
opportunity of being heard

This 15 being issued a3 per the appr
L oonmitiee

>4 % KY.WAR

) L » Wmf

o, Dty Potution Control Commuttes
Govt. s NCT of Diaird

i Floor, Kashenore Gate. Dot 110008

Mis Shudh Garbwal Pancer Nirmata, . §THINaSe
27, Rani Jhansi Road,
Delhi - 110058

Copy e »
Master Frle CMOVH

o
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& Name & Address of the Unil

ywner’ Partner’s hame & Contaet

y )

Details(Phone & E-mail)
& Date of Inspection
4. Time of inspection

Start of Inspection
End of Inspection

5. Name & Designation of the Persons
contacted at the industry

6. Kind of Industry
T Product & Capacity
8. Main Raw Materials

9, Water Polluting

0. airpolistion PNG five] Bredes,

s HL*&MW

5 £
11.  Details of Stack F Heig rus{
{Furnace/Boilpf Ot%:m)

-
12.  Type of Fuel Used

13, A. Souce of Water Supply
B. Eftiuent Discharge

14.  Staws fConsent {if Any}

15.  D.G.Ss) {if Any}

16. Piot A 2a
A Labour

8. Machinery
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19 Detuil of Power Conpection

................................................

. Whether Uit Tound in Uperation \%‘mﬁ
21 Stabus ol Kegistration undes Plastic : NU\
Waste Masagement | Rules, 2016
' ‘ , v
22 Whether Generating Hazardous Wase Yoewhlea
& Detuits shout Hizardous Waste »
(W Stotus of Autharization {i7 . 3
ﬂ|t_¥§
(M Display Board Provided Yes/No
() Whether Hazardons Waste g Yes/No
i stored in Leak proof
contatner
iy Whether container marked with Yes/No
spreeified lubel
(e} Whether container stored kept Yes/No
in s isolated aren
(h Whether Hazardous Waste is : Yes/No
being stored on pucea Mooy &
i covered area
(#)  Wheiher date on which storage Yes/No
began indicated on each N l L
conniner
() Wiether daily record of : Yes/No
Huzardous Waste maintained in
Forni-d

(i) Caiegory of Hazardous
Waste s per the Schedules
L and 1 ol these rules

() Authorized mode of disposal
or recyeling or utilization or
ca-grocessing ele,

(k) Quantity (Ton/Annum)

Rensirks (if Any) ) - 9 A
) ETP M MM ) eomaprasiepfe \ctouses

! oy Rt Wudpe slosexvad ot side
2, M}W@'\m@\ ' -
:)mai tlak and rklek S ETPestlecked by DPCE

Signatures, Na

(g / g/J b sy oha R

a{; 0 %
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Name and Address- M/s Sudh Garhwal Paneer Nirmata Sangh 27, Rani Jhansi Road
Date of Inspection- 15.12.2023
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DELHI POLLUTION CONTRQL COMMITTEE
| ~ (Government of N.C,T. of Belhi)
4th & Sth Floor, ISBT Building Kask sate, Dethi 110006
|
CONSENT ORDER
Certificate No. :G-9440
|
Name of the unit i )H GARHWAL PANEER NIRMATA
Address 27, RANI JHANSI ROAD, DELHI-1 10055,
Permitted Industrial Units, Delhi - 110035
Consent Order No ' DPARICMC 20203168630
Date of issue | 1000872
Product Activity "5"  MilK Processing and Dairy Products
(Intagrated Project) Including Pasturization
) , with Boiler
Manufacturing Activities : 3 MF -[%?{H)n%}{éil%m(} OF MILK AND
MILK PRODUCT
Category Name . . ([REB]
E L ik ;‘ |
" g w'nﬁew‘ : | “‘ .
This Consent to Opera‘f%mby% I the Aif(Prevention & Control of Pollution)
fion 25/2 atrollof Pollution) Act, 1974 under RED

sp;eciﬁt_: werleaf. This is being issued with

2020t 03/0172025.
'MOHAMMAD 23 smstsy
| AR“: D*;;oegmmmmms

jenior Environmental Engineer
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Building """ !TGEEE

[ﬁ e ent

F. No. DPCC/CMC-VIVE-15130412023/ ) 1)1~ 19

|

|
f!
|
|

Subject: Directions for Clogure w/s 33(A) of Water (Pr :
1974 as amended to date and Revoeation of C&;ﬁ
(¥

Whereas, Central Pollution Control Board has delegated all
(Prevention & Control of Pollution) Act, 1974 and under th

Act, 1981 in respect of Union Tertitory of Delhi to Delhi Pollution €

i
i

And whereas, the whole Union Territory of Delhi has been
tmd;cﬁr sxfb section (1) of section 19 of the Air (Prevention
notification no. GSR 106 (B) dated 20.02.1987.

L]

el
|

1
||
;!

And whereas, it is a mandatory provision under u/s 25/26 ;Ff lh
Pollution) Act, 1974, that no person without the previous c'o#;f;ent '
any steps to establish any industry, operation or process of any
extension or addition thereto, whicl is likely to discharge sewgge or
or sewer or on land or operate any industrial plant in Air poilul_tﬁon cal

1l i

&

CPCB has issued Directions dated 18.05.2023 under Sec:tic%n L

regarding annual inspection of GPIs under Namami Gange P’rquramil

i
|
|
I

Dated: <)~ ,2;:,,&7

and Control of Pollution) Act,
i

wers and functions under the Water
hevention & Control of Pollution)

antrol Commitiee.

a5 an Air Pollution Control area,

trol of Pollution) Act, 1981 vide

Water (Prevention & Control of

f the DPCC shall establish or take
reatment and disposal system an

ade effluent into a stream or well

(13 (b) of the Water Act, 1974
¢ which is reproduced as follows:

nsation shall be issued to these

| | 4
“.4. In case of by-pass of effluent/unauthorized opemzia?t/nmgfemﬁonal ETP/entry denied by

f@;{%@éﬂg osure direction Including levying enviranmen!dﬁ com;‘:

wenphllidfamnawn wined
satimmol) lodnod nodulicd idleQ
pnbiud T 82 1 yooid rid & itk

80001 t S WheseasHISHE !
Delhi-110055 (hereinafter referred as the addressee) was ¢ond

DPCC in 6th round of annual inspections of GPI units on 2 ﬁ04.2|ﬁ
engaged in the activity of ‘Milk Processing and Dairy Product "" and

1. M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani ri
operational during inspection dated 21.04.2023. I
ETP of the unit was found operational, however diiuteéieﬁl
Raw effluent collection tank of ETP was found emptﬁ;and‘
separate pipeline was found attached (bypassing provision) ¢
inspection, hence possibility of by-pass of effluent outéﬁde 0 ;j
Photographic evidence of empty raw effluent collection tanl
this tank up to drain has been provided by technical institute,

ction of M/s Sudh Garhwal Paneer Nirmata

&}

1

R S

And whereas, SCN for Closure /s 33(A) of Water Act and S¢
to the unit on 27.06.2023. In response to which, you have sub.
it is stated that bypass provision shall be removed,

your reply on 21.07.2023 wherein

||
And whereas, reinspection was conducted by officials of DPCC o

was observed that bypass arrat

igement still exist without any flow
sludge observed at site. |

Sangh, 27, Rani Jhansi Road,

ted jointly by CSIR-NEERI and

in which addressee unit found
reported following: -

si Road, Delhi-110055 was found

18nt was observed in ETP.

at the time of inspection and a

ithis tank upto drain at the time of

he premises cannot be ruled out.
and by-pass arrangement from

* Revocation of consent was issued

n 1} ,12.2023 and during inspection it
gter. Further, neither wet nor dried

r . B .
And whereas, during inspection it was observed that you are riot comiplying with the CPCB Directions

dated 18.05.2023.

TiLuhlH
wenlgn isinsmaovind volnul,

P S



And whereas, a complaint has also been rccciw:(! along with a g @ :
indicating classification of activity at 8.No. 59 “Milk Cream Sq)ara::x** under the I;s} of Group A as
per MPD 2021 and no effluent/ cmission shall be a!low::d 1o be genefated by these units and thus you
are violating the provisions of MPD-2021 on the cunlqmri[yi issue a
Supreme Court of India in the matter of “M.C. Mehta vs Union OF Iridl a & Ors” dated 07.05.2004

Now therefore, the Competent Authority in Delhi Pollution Control
conferred upon it under the provisions of said Acts as amended (o
~ " Fioes ' W
following directions:-

o That you (the addressce) shall close all operation of your unit with

* That consent to operate (consent Order G- 9440 valid up to 03.0
immediate effect, ‘

* That the concerned authority in BSES shall disconnect the electri
with immediate effect, ‘

e That the concerned authorily in DJB shall disconnect the water sug
with immediate effect. ‘

dity/power supply of the said unit
ply connection of the said unit

sgid unit immediate effect,

iflicense for the operation of the
said unit (ifany) with immediate effect. |

You shall be liable for penal action under the provisions u/s 33(A) of )

Vater (Prevention and Control of
Pollution) Act, 1974 as amended to date in case of violation of above sgid directions.

This is being issued as per the approval of Competent Authority, DPC: :;'

SEE{CMC-VII

. P.S. Pankaj
To, | Sanior Environmental Engineer

27, Rani Jhansi Road,
Delhi-110055

Capy for necessary compliance to:

1. The Sub Divisional Magistrate SDM, Karol Bagh, Jhandewalan Flatted Factory Complex, Delhi-
110055- with request to ensure the effective closure of the Addressee unit with immediate effect
and send the compliance report to this office within 15 days of isshance of these directions.

2. The Additional Commissioner (FL), MCD, 4" Floor, Civic Centre, Minto Road, Delhi-110002-
with request to cancel the permission/license for the operatign of said unit (if any) with
immediate effect & send the compliance report to this office wi f n 15 days of issuance of these
directions. :ﬁ[

3. The CEQ (BSES, YPL), CBD-III GRID, Ground floor, Oppé‘ite Aggarwal Fun City Mall,
Karkardooma, Delhi-110032- with request to disconnect the electricity/power supply of the said
with immediate effect & send the compliance report to this office within 15 days of issuance of
these directions. i

4. The Member (Water), Delhi Jal Board, Varunalaya Phase-Il, Jh ==,cIt‘,w:t;lla.rl, New Delhi-110055 -
with request to disconnect water supply connection of the said unit with immediate effect & send
the compliance report to this office within 15 days of issuance of’,e'se directions,

5. Incharge, IT Cell - to ensure the revocation of the aforesald consent/ authorization with

immediate effect. |

Master File (CMC-VII).

b

JEE, CMC-VIL.
HARSAIT

Daihi Pollution Control Committee

M/s Sudh Garhwal Pancer Nirmata Sangh, | mﬂ,f%“mésoﬂ.?iw
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Subjeet: Show
bjcet: Show Cause Notice for imposition for

Environment Damage Compensation (EDC)- reg

Iy i
:;i.}efedb»’ Central Poltution Control Board s dele
ze\‘e-nzmn & Control of Pollution) Act, 1
1981 in respect of Ui |

gated all its phwers and functions under the Water

wis ‘974 and under the Air (Prevention & Control of Paollution) Act,
v rertitory of Delhi to Delhi Pollution Contral Committee,

e Ai ention & it 4 1ORT o
GSR 106 B i 20 152 ir (Prevention & Conteol of Po lution) Act, 1981 vide notification no.

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution)
Act, 1-9?4, that no person without the previous consent of the DPCC shall establish or take any steps to
establish any industry, operation or process or any treatment and disposal system an extension or addition
thereto. which is fikely to discharge sewage or trade effluent into a Stream or well or sewer or on land or
Operate any industrial plant in Air pollution control area

1§3n$"-‘~| a9

UGS Bl . ¥
i 1 i {dﬂg&m“ccimns dated 18.05.2023 under Section 18 (1) b) of the Water Act, 1974 regarding

& f‘“?ﬁ;%ﬂsﬁmm GPls under Namami Gange Programme which is fe

produced as follows: -

ional ETP/entry denied by industries,
e issued to these units...”

4. In case of by-pass of effluent/unauthorized operation/non-operal
closure direction including levying environmental compensation shall.

And whereas, inspection of M/s Sudh Garhwal Pancer Nirmata Sa ngh, 27, Rani Jhansi Road, Delhi-
110055 (hereinafier referred as the addressee) was conducted jointly| by CSIR-NEERI and DPCC in 6th
round of annual inspections of GPI units on 21.04.2023 in which dddressee unit found engaged in the
activity of ‘Milk Processing and Dairy Products’ and reported following: -

o

M/s Sudh Garhwal Paneer Nirmata Sangh, 27, Rani Jha
operational during inspection dated 21.04,2023,
ETP of the unit was found operational, however diluted effluent was observed in ETP.,

Raw effluent collection tank of ETP was found empty and dry afthe time of inspection and a separate
pipeline was found attached (bypassing provision} to this tank ipto drain at the time of inspection,
hence possibility of by-pass of effluent outside of the premises cannot be ruled out.

4. Photographic evidence of empty raw effluent collection tank and by-pass arrangement from this tank
up to drain has been provided by technical institute.

si Road, Delhi-110055 was found

L2 12

ocation of consent was issued to the
on 21.07.2023 wherein it is stated

And whereas, SCN for Closure w/s 33(A) of Water Act and SCN for Rey
unit on 27.06.2023. In response to which, you have submitted your repl
that bypass provision shall be removed.

2.2023 and during inspection it was

And whereas, reinspection was conducted by officials of DPCC on 15,1
rther, neither wet nor dried sludge

observed that bypass arrangement still exist without any flow meter, F}
observed at site.

And whereas, during inspection it was observed that you are not complgjing with the CPCB Directions dated
18.05.2023. -

And whereas case of your unit was placed before the Competent Aythority in Delhi Polluti.on .Cunt.ro[
Committee and decided to issue Show Cause Notice for Environment Dagnage Compensation which is being
levied in view of office order F.No. DPCC/RDPC/EC/2022/3522-3p30 dated 30.03.2022 as per the

calculation as follow:-
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Environmen Compensation (BC) =80 x 250 X0.5X2x N =Ry, 2

OxN
Where 'N' (N, of days) is not actually measurable op doubtful, N all be considered ag 30 days
Therefore you shall be

liable to pay EC of (Rs 20000 x 30) =y

Demand Dyafy in favor of "Delhi Pollution Control Committee";

Hence by way of

this notice, yoy
Rs.{i,ﬂﬂ,iii}f} 1

are hereby given an
should not be confi

Opportunit

¥ 10 submit your reply as to why EC of

fmed. Your reply should reqeh b thig office within 15 days from date of

service of this notice, failing which it shai) be assumed that yoy tﬁ Ve nothing to say in this regard and the
Competent authority of DPCC shall be free (0 take setion g

- £ law. This may also be treated as gn
OPPOrtunity of hej ng heard, ‘

| SHE, CMC -
To I:S Panllcal
s " . E -1 r
Dalhi lghuanmg:;aud Committes
; 4th & 5th Figor, I.S.B.T.. Building
Mis Sudh Garhwa Paneer Nirmata Sangh, Kashmere Gate, Deihi-110008
27, Rani Jhansi Road,

Delhi-110053

Copy to: -
Master File CMC-VII
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